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rentiral  administrative Tribunal. Prifboipal Benoh

Meaw Delhi this the 22nd day of Ootober, 2002

Hon’ble Mr.Justice V.S. Aggarwal, Chairman
Hon’ble dMr. M. P. Singh, Member (A)

S50 Shird Mam Cnand
Jararda Haira, tuzaffar Nagar, .
Uitar Pradesi. - #Applicant
(By advocate : Mre. Meenu Maines for Shrl B.S. Mainee)
Yersus,
Union of India thirough
1. The Genei-al HManager
Hortharn Rallway,
Sﬁrod B

2. The Divisional Railway Manager
Horthern Raillway,
State Entry Rosad,
Haw Delhi.
3 The Senior Divisional Dperating Manager,
Horthern Rallway,
State Entry Road,
M Delhi. - Rampondents
(By Advocate : 5hri Rajesvy Bansal)

ORDER._.(ORAL).

Hr..  Justice ¥.S5. Adgdarwal. Chalrman:

The &rticle of charge as against the applicant

“The said Shiri Jagpal Singh, Pointsman
while on dufy on 20.11.%7 is hneld
rasponsible for  absconding from  duty
without any permission and manhandling.,
abusing phvaically assaulting ana
beating Shril  Parkash Chand, Cabinman
with astrick with the held of his
brother and wife in Rly Colony/J0W 4
causing Inguiry at the backbong and
knee of Shirl Parkash, thereby causing
law and order *“ublwm o the station.
He thus vioclated Para 3 (1) (ii) of ths

Rlyv. sarvices conduct Rule, 1966.7
i the inguiry, the Jdisciplinary authority passed an
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caretful oongideration of the said submissions,
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held what is being said at the bar cannct be
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fraguently threatens the staff and has
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vacated the guarter. The above
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5. What has  been reproduced above oclearly ﬁﬁﬁwé
that the Tactors of coming in the dirunken condition -on
Z0.5.1%97  and  not Joined MRW, frequently oreating  law
and  order  problem in the ﬁtatimn,v'aﬂﬁrulting cartain

L.

wiher  persons,  frequently threatening the staft  have

also  been taken into account while passing the impugned

-

Qs . The position in law iz well settled Lthat 1
certaln factors have to be taken into consideration they

must Torm the basis of the articles of charge.

G In the present case, exbtransous TFTactors have
been  taken into consideration. On this short  ground,

Accordingly, we allow the application and duash the

impugned order dated 3I0.3.2000. W, howsver, remit thes

matter to the disciplinary authority, who would pick up

the looss threads and may conztirue the articles of

consideration, and thereafter pass a Fresh arder.

{ M.P. Singh ) ( ¥.3. Aggarwal )
Member (A) : , Chairman
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